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c R 8106 (W) /80,

Present : HON'SLFE DR, B.C. SARMA, ADMINISTRATIVE MEMBER,
HON'*BLE MR, O, PURKAYASTHQ, JUDICIAL MEMBER,

ANIL BARAN NASKAR
Vs,
UNION OF INDIA & ORS, ( Post)

For applicant : None,

For respondents : Ms, K., Baharjee, Counsal,

Ordered on : 24,11,97.

RQER

B.C. Sarma, &AM,

Uhen the matter was called For the Second time today at
1-23 P.M, NoOnge appeared for the applicant, The applicant himself -7
/dt, 1,5,97
was also not prESBnt. We find that a nothe/uaS issued on both the
parties in this case intimating the date of hearing of the mattar

$ill none appeared for the 8ppl icant consecut ively on thras datgs ear] iar

avan after issue of not ics,

2, Accordingly, the matter is dismissad for default without

sragsant

Passing any order as to costs, Mrs, Banerjee, 1d, Counsel is

for the resporidents,

MEMBER”(3) MEMBER (A)



